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4985' DR. BAPU KALDATE: Will 
the Minuter of COMMERCE A.l\TD 
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state: 

Cal whether it is a fact that the manu/ac-
turer and shops selling their articles have 
di.continued the practice of prillting or 
labelling tbe price of the manufactured 
articles on the products manufactured or 
lold; 

(b) if 10, the reasons for dilC<)ntirluing 
the practice; and 

(e) what action bu been taken againl 
th.,.., m.nuf.etUN!n or ohopkeepc:n who 
h • ..., violated these rules ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR GO-
YAL) (al No Sir. The Packllf!Cd Comm-
odities (Regulation Order), '975 requiring 
the manufacturer/packer to indicate on 
the package, among other things, the price 

. of the product, cclUed to be ope,.tive on 
25th September 1977 Binee the Order wu 
promulgated und" Defence & Internal 
Security of India Rules. The same pro-
vuions of this Order were incorporated 
in the Standards of Weights and Meuures 
(Packalj"ed Commodities) Rules, 1977, 
which were promulgated and made 
operative with effect from 26 September 
'977 itself to ensure continuance 0 f h 
earlier practice. 

(b) Do~. not a,.i~. 

(c) Those who viulate the requirements 
of the .. Rules will be atlractrd by the 
Penal provisions prGvided therefor. 

FIJUa& ap of the poat of Secretary 
ia Mariae Prodact. upon 

Developmeat Aathority 

4986. SHRI BALAK RAM : Will 
the Minister of COMMERCE AIXD 
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state: 

Cal whether a post of Secretary in the 
lICIIJe of Rs. '500-2000 exist. in the 
Marine Products Expor! Development 
Authority; 

(b) whether too post was initially filled 
without advertisement; and 

(c) whether subsequent to such appoint-
ment the post was advertiled lying down 
exactly the same qualifications, age etc. 
of the individual appoint<d directly? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): 
(a) and (b). Yes, Sir. 

le) No, Sir. The qualification, age 
etc., advertiJed for the post of Secretary, 
Marine Products Export Development 
Authority were proposed by the Authority, 
and were approved by the Government 
h.ving regard to tho. requiremrnu of the 
post. 




